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-/ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL rs
< : NEW DELHI —
} ' O.A. N 1708 of 1990
| AR 199 ,
DATE OF DECISION 5 -0 -7 . -
R.R. Mittal Petitioner

Shri_G.B. Singh with Shri Gurmeet Singh Advocate for the Petitioner(s)
| Versus
Union of India ' Respondent

Shri J.C. Madan _ ‘ Advocate for the Respondent(s)

CORAM
- The Hon’ble Mr. J ustice Ram Pal Singh, Vice-Chairman (J)

The Hon’ble Mr. [-P. Gupta, Member (A).

1.  Whether Reporters of local papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?
4. Whether it needs to be circulated to other Benches of the Tribunal ?

(Judgment of the Bench delivered by Hon'ble Shri
LP. Gupta, Member (A).)

JUDGMENT

. In this applicatian filed u/s 19 of the Administrative

, Tribunal Act 1985, the applicant had jeined Delhi Milk Scheme
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on 1.4.60 as Upper Divisiesn Clerk. He was pradbtad to the
pests of Head Clerk and Office Superintendent in stagas,

He held current charge af the psst of Assistant Adm;nlc*?

on .
He went , deputation to

ative
Officer ffam 12.2.87 to 31. 10,88,

the Mlnlsury 6f Textiles weo. f. 1¢11.88 as :uperzntandént

While an deputatien he got praferma pramastian to the post of
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fsstt, Administrative GFFficer

[in the scale of Rs.2000-3200 wesefs 15.1.90 in the
Delhi Milk Schems {DM3) ansé this arganisatian alse urate_k
beval-pment Commissiosner(Handleems) undesr Minlstry af
Textils te relieve the sfficer ts enable him te join,

The applicant was relieved an 2,4.90.

2. - gn reparting fer duty in DMS, he faund that
Shri R.S. Rawat {Respdt. 3), junier ta him was pramated

és Administrativas afficer en ag~-hac basis fram 1.4.30.

3. The applicant has requested fer tha rsliesf that the
respendents be directed ta canvene a DPC far regular
) " pramatian ta the psst ef Administrative efficer which
<i‘ | %ell vacant an 1.4.90 and tz pramote the applicant an
vﬁ: . ad-hsc basis‘reﬁraspectiuely since.his junier was premated

an ad=hsc basis.

4. The arqument sf the learned Caunsel far the
applicant uas that the appiicant fulfilled the sligibliity

cegnditions af thaz Rscruitment Rules, He was senigr-most

Assistant Administrativevﬂfficer as-an 15.1.,1990 and was
abeve Shri R.S. Rawat. This saniarity list was circulated
by DMS vide thair letier 12-5/50 Estt.(Spl) dated 30/3/91
— inyiting ebjectisns, Since the pest ef Administrative
Officer is regular and has fallen yacaqt en retirement af
the incumbent, it should be Filléd_mn regular basis ans
not en ad-hac basis. Evan if it has te be filled an
ad-hac basis, his claim has te be preferred ta tgat af

Shri Rawat, whae is junisar.

5. The lcgrnad‘;uunsel fer the respandent cent=nded that

\ A
; %ﬁb/’ the senisrity list is still not finalised. Responses Na,3
wheé has bsan pramated an'aq-hsc basis as Aeministrative

Officer belangs to SC. commupity and the premstisn pest

ven -31/"




B

fmell at the reservsd paint in the raster,

6. In view of the fact that a SC cangidate (juniszr er

seniar te ths'épplicant) has beszn pramoted against a
“reserved paint in the raster,'the applicant cannst

be given the relief saught far. Hawevar the learned ,

Ceunsal far the applicant disputed that the premsticn

past Was at a resarved puint.

7. In fhe cantext sf the abservatisns in the prscseding
para while ye dismiss the applicatisn sn the premise that
"« the pest was a reserved sne,us alse dirsct the Rasﬁdt.Nw.Z
’ta;
i) finalise the senisrity list gigégr 6 months fraom
'lthe date af receipt of a cepy ef this ardsr ,
3ince thﬁrlist was circulated a year back and
as there ares enly 5 namss thersin, eut &f whom

parhaps ene would have =van retired, it shaule

not be €ifficult te ssttle the list quickly.

ii) casnvene & DPC far regular appeintment within
2 manths thersafter,
iii)the DPC shsuld be given the carrect pssitisn

-regarding reserved 8r upnreserved pests accarding

!

8. If the applicant is aggrieved by the recammensations

af DPC er actisn ther=en, he is free te mave this Tribunmal.

3. There is na arder 35 te cests.
\
Sy e s 7
<.“ -A/ /{’w . ‘ ’ ( N o e, .
| LA - o B N R
© § L.P.BUPTR { “fja‘qz_ { RampaL stham 0 S

MEMBZR (A)

VICE=CHATRMAN(3JDL.)




